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3. Whether their Lordships wish to see the fair copy

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH |

Original Application No.61 of 2009
- DATE OF DECISION: GZ@%—E@@Q

Sri Mukul Bezbarua ,
anmnsennrannaras seereemnnan s e e e eemmeseeseeseseeneacnsnessasaennas Applicant/s.

- Mr. S.Nath

~~~~~~~~~~~~~~~~~~~~~~~~~ srsrmmmemmcasssecmesiasesescsesseenee s eeseees - Advocate for the
' ’ Applicant/s.

, - YWersus —
U.0L & Ors |
R T z‘«-hvcct-otwvnu.auatat--nncno.«von‘ca-e- """""""'"’"‘"'v"""""""""""""Resp@ﬂdﬁnﬁs

‘Ms. Usha Das, AddLC.GS.C
| msssessssscscssnnessessossceseans Seeeessmemeestesssscsssesusesssesscstsasessases Advocate for the

Respondents
THE HON’BLE MRMANORANJ AN MOHANTY, VICE CHAIRMAN

1. Whether Remﬁers of local newspapers may be allowed to WN{;‘/
see the Judgment?

2. Whether to be referred to the Reporter or noi? }QS/N{Y

0{ the Judgment?

Judgment delivered .hy
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.61 of 2009
Date of Order: This, the 2™ Day of April, 2009
HON’BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

Sri1 Mukul Bezbarua

S/o Sri Arabinda Bezbarua

Resident of Durga Sarobar

House No.1, Ward No.11

P.O: Bharalumukh, Guwahati-9.

P.S: Jalukbari, Dist: Kamrup (M)

Assam.

Applicant.

By Advocates: Mr.Satyanarayan Nath & Mr. Laban Kalita

- VERSUS-

1. The Union of India represented by
the Chairman
Central Water Commission
Govt. of India, Room No.303
Sewa Bhawan, R K.Puram
New Delhi-110 066.

2.  The Chief Engineer
Brahmaputra and Barak Basin Organisation
Central Water Commission
“Rebekka Ville”, Near Barki Point
Temple Road, Lower Lachumiere
Shillong—-793 001.

3. The Superintending Engineer
Meghana Circle
Central Water Commission
“Fulkan Mansion” Panchayat Road
Silchar — 788 004 (Assam).

4. The Executive Engineer
Meghna Investigation Division
Central Water Commission
“Yingyar Villa” Motinagar
Shillong-793 014.

---Respondents.
By Advocate: Ms».Usha Das, Addl: C.G.S.C. |
)
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"ORDER(ORAL)

'MANORANJAN MOHANTY, (V.C.) :

On being mentioned by Mr. Laban Kalita, learned counsel

appearing for the Applicant (made in presence of Ms. Usha Das, learned

AddL Standing counsel for the Government of India), this matter is taken

up.

2. ~Heard Mr. Satyanarayan Nath, learned counsel appearing for

the Applicant ,and Ms. Usha Das, learned Addl. Standing counsel for the

Government of India (to whom a copy of this O.A. has already been

supplied) and perused the materials placed on record.

3. ~ Applicant is presently posted as Lower Division Clerk in

Meghna Investigation Division of Central Water Commission having

headquarters at Shilldng. He has repeatedly represented, for genuine
reasons, for his transfer to Guwahati in Assam. It is stated that the
Applicant represented on 23.11.2007, on 24.01.2008 and, again, on
10.09.2008. His representations, having not yet been heeded to favourably
by his authorities, the Applicant ‘has' approached this Tribunal mth the
present Original Application (under section 19 of tﬁe Administrative
Tribunals Act, 1985; Wlth a prayer to &éct the Re;spondents to consider

his said pending representations) filed on 01.04.2009.

4. " ‘Farly and effective redressal of the grievances of the

employees is a healthy personnel management, and therefore, without any|.

5\
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waste of v-time', this O.A. 1s, hereby, disposed of \mth direction to the

- Respondents to give due and sympathetic consideration to the grievances

of the Applicant (as raised in his representations and in the present Q.A.)

and grant him necessary relief, as due and admissible under the facts and

circumstances of the case and as permissible under the rules,

expeditiously; preferably within a period of 60 déys from the date of

receipt of a copy of this order. .

5. _ With the aforesaid obsewaﬁons and dire;ctions, this case
stands disposed of.
6. Send copies of this order to the Applicant }and to all the

Respondents (along w1th .c.opies of this Onginal Applicatibn) in the address

given 1n the O.A.

7. ‘ Free copies of this order be also supplied to the learned

counsel appearing for both the parties.

7, o
(MANORANJAN MOHANTY
VICE-CHAIRMAN



Centrat Adiministrative Trbunal
01 APR 2009
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DISTRICT :- KAMRUP. | uwahati Bench

IN THE CENTRAL ADMINISTRATION TRIBUNAL GUWAHATI
BENCH ::: AT GUWAHATI

(An application under section 19 of the Administrative

Tribunal Act, 1985)
O.A. No. (f;f of 2009
Sri Mukul Bezbaruah
Applicant
-Versus- .
Union of India & Ors.
Respondents
INDE X
S Nos. -= | Particulars Page Nos.
1. Application l1toé.
2. Verification 7.
3. A Appointmént Letter 8.
4. B Marriage Certificate | 9.
5. C Certificate “dumb and deaf” 10.
6. D Birth record ‘ 11.
7. E Identity Card (wife) 12.
8. F-1 to F-3 Representations | 13 to 23.
9. G Office Memorandum 24 t0 29
S Filed by-
‘ T (S. Nath)

ADVOCATE
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DISTRICT :- KAMRUP.

AR 1]

. ywahati Bench
IN THE CENTRAL ADMIN [SIT(ATION TRIBUNAL GUWAHATI

BENCH ::: AT GUWAHATI

(An application under section 19 of the Administrative

Tribunal Act, 1985)
0O.A. No. é ' of 2009
Sri Mukul Bezbaruah
Applicant
-Versus-
Union of India & Ors.
Respondents
SYNOPSIS

The applicant is an employee under Central Water Commission, Govt. of
India as L.D. Clerk. He joined in the service on 28-10-1996. Thereafter he has
worked at various places of the Department with full dedication and sincerity.
The applicant is presently posted at Shillong under the Executive Engineer,
Meghna Investigation Division, Central Water Commission, “Yingyar Villa”,
Motinagar, Shillong- 793014. The applicant is working in the said place since 02-
09-2005. By the time the applicant had married a physically handicapped (dumb
and deaf lady) in the year 2005. The wife of the applicant is an employee of
Government of Assam‘ in the Public Health Engineering Department, Guwahati.
Hence there is no chance of transfer of his wife at Shillong. The applicant has
blessed with a daughter and the said daughter is now 2 years and 6 months old.
The applicant’s wife is not in a position to provide initial education to her minor
daughter and suffering from mental agony as the applicant is not able to provide
any assistance to them due to his present. posting place and service
coinmitments. The applicants had filed three representations seeking his posting
at Guwahati, by putting all his urgent and humanitarian grounds. In this
connection three representations were submitted on 23-11-07, 24-01-08 and 11-09-

08 respectively before the Respondents.

The applicant is facing critical problem and having no other ways has
approached this Hon'ble Tribunal being aggrieved by non-disposal of the said

representations. Hence the applicant has filed the present application.



1. 03-04-1986 (24-09-1997)

c«mfmmm‘mm}
0 1 APR 2009

uwahati Bench

2. 24-07-1995

3. 25-10-199
4. 30-12-199%

5. 27-04-2005

6. 02-09-2006

7. 23-11-2007
8.  24-01-2008

9. 10-09-2008

-LIST OF DATES-

* Office Memorandum, Posting of

“husband and wife at the same station

issued by the Ministry of Personnel,
P.G. & Pensions (Department of
Personnel & Training) vide Office
Memorandum No. 28034/7/86-Estt. (A)
dated 03-04-86.

No. MC/ENT/13/63/151 Certificate of
“deaf and dumb” issued by GMCH for
Smt. Rita Das (Bezbaruah).

Appointmént Letter No.
NEIC/CWC/Estt.- 94/ Rectt./3724-27.

Identity Card of (wife) Smt. Rita Das
(Bezbaruah)

Marriage Certificate No. 388.

Birth record of (daughter)

Miss Bhaswati Bezbafuah

Representation.

Representation.

Representation; the applicant submitted
representation seeking his transfer
under special ground but there is no
reply or disposal of any of the
representations from the Respondent's

side.

Filed by J

(S. Nath)
ADVOCATE
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DISTRICT :- KAMRUP.

I

IL.

BENCH ::: AT

(An application under section 19 of the Administrative

Tribunal Act, 1985)

adfs

IN THE CENTRAL ADMINISTRATION TRIBUNAL GUWAHATI

01 APR 2009

GUWAHATI

MM,L(M ﬁez.

O.A. No. é( of 2009
Sri Mukul Bezbaruah
Applicant
-Versus-
Unioh of India & Ors.
Respondents

PARTICULARS OF THE APPLICANT :-

Sri Mukul Bezbarua

Son of Sri Arabinda Bezbarua

Resident of- Durga Sarobar,

House No. 1, Ward No. 11,

P.O.- Bharalumukh, Guwahati- 9,
P.S.- Jalukbari, Dist.- Kamrup(M), Assam.

PARTICULARS OF THE RESPONDENTS :-

1.

The Union of India

Represented by The Chairman, Central Water Commission,
Govt. of India, Room No. 303,
Sewa Bhawan, R.K. Puram, New Delhi— ¢¢ .

The Chief Engineer,

Brahmaputra and Barak Basin Organisation,

Central Water Commission,

“Rebekka Ville”, Near Barik Point,

Temple Road, Lower Lach
Shillong- 793001 /

umiere,

Contd...2
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4. The Executive Engineer,

[ &5 Rl s
C«wmmmbunal
01 APR 2009
2-
| NS
3. The Superintending Engineer, Juwahati Bench J

Meghna Circle,
Central Water Commission,
“Fulkan Mansion” Panchayat Road,

Silchar- 788004 (Assam).
v

Malkiud Rz éam«J\

Meghna Investigation Division,
Central Water Commission,
“Yingyar Villa” Motinagar,
Shillong- 793014 4

PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE :-

The applicant submitted his transfer applications / representations before
the respondent No. 2 and 3 respectively through respondent No. 4, dated
23-11-07, 24-01-08 and 11-09-08 respectively on various grounds. Transfer
was also preferred by the applicant under the provisions of Office
Memorandum No. 28034/7/86-Estt. (A) dated 03-04-86 issued by the
Ministry of Personnel, P.G. & Pensions (Department of Personnel &
Training). The applicant has not received any reply / disposal of the
above said Respondents. Aggrieved by non-disposal of said

representations, the applicant has filed the present application.

JURISDICTION OF THE TRIBUNAL :-

The applicant declares that the sub]ect matter of the present case is within

the jurisdiction of this Hon'ble Tribunal.

LIMITATION :-

The present case is within the limitation.

Contd...3
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Central Adminitrative THbunal

01 APR 2009
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FACTS OF THE CASE :- uwahati Bench

1. That the applicant is bonafide citizen of India. As such he is entitled
to all the rights and privileges guaranteed by the Constitution of India and

the laws framed thereon.

2. That the applicant is an employee under the Executive Engineer,
i.e. the Respondent No. 4 with effect from 02-09-2005 as L.D. Clerk. The
applicant had joined in the service of Central Water Commission on 28-10-

1996. Since then, the applicant is serving in the department with full

dedication and sincerity.

A copy of Appointment Letter dated
25-10-1996 is annexed herewith as

Annexure- A.

3. That the applicant had married Smt. Rita Das (Bezbarua) on 27-04-
2005. The wife of the applicant is “dumb and deaf” and she is an
employee under the Government of Assam in the department of Public
Health Engineering as a Group- D (Peon) employee at Guwahati under

the Superintendiﬁg Engineer, Guwahati- 21.

A copy of Marriage Certificate dated 27-
04-2005, and a certificate of “deaf and
dumb” of wife dated 24-07-1995 are
annexed herewith as Annexure- B & C

respectively.
4. That the applicant and his wife are blessed with a daughter on
02-09-2006 and the said daughter namely Miss Bhaswati Bezbarua is now
2 (two) years and 6 (six) months old.

A copy of Birth record dated 02-09-2006

is annexed herewith as Annexure- D.

Contd.. 4
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5. That the applicant is unable to keep his family members along with

him as his wife is an employee in the Office of The State Government

(Assam) as stated in paragraph- 3 above.

T AR AT

Centrai Advintatrative Trfbunal
A copy of Identity Card issued by the
0 1 APR 2009 Govt. of Assam dated 30-12-1996 is
A A i annexed herewith as Annexure- E.
uwahati Bench J
6. That being aggrieved and under lot of strain and difficulties, due to

the family settlement and to provide care and welfare to the minor
daughter this applicant had submitted various representations for the
transfer of his posting to Guwahati from Shillong. Whereas the family
members are residing at Guwahati without any assistance from the
applicant and there is no one to look after his family in his absence. In this
regard three representations were forwarded to the respondents with
details of the ground of seeking transfer. These Representations were
submitted respectively on 23-11-2007, 24-01-2008 and 10-09-2008. But no
action or disposal is made to these representations by'the Respondents till

date.

Copies of Representations dated 23-11-
2007, 24-01-2008 and 10-09-2008 are
annexed herewith as Annexure- F-1, F-2

& F-3.

7. That the Petitioner respectfully begs to state that the Respondents
had not initiated any action even though clear direétion is made in Office
Memorandum No. 28034/07/86-Estt. (A) dated 03-04-86 issued by the
' Ministry of Personnel, P.G. & Pensions (Department of Personnel &

Training) to provide posting of husband and wife at the same station.

A copy of the Office Memorandum
dated 03-04-1986 along - with the
forwarding by the Central Water
Commission, vide No. A-49011/197-
Estt.- IV, Govt. of India dated 24-09-1997
is annexed herewith as Annexure- G.

Contd...5
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e | uwahati Bench
8. That this petitioner is aggrieved tor the non action of all the

representations submitted to the Respondents for his transfer to Guwahati
under the facts and circumstances stated in the representations stated

above.
VII. GROUNDS :-

48] For that the Respondents have not taken any action on the transfer
applications submitted by the applicant dated 23-11-2007, 24-01-
2008 and 10-09-2008 which is most illegal, arbitrary and

unreasonable.

(I)y  For that the applicant has legitimate expectation for considering his
representations by the Respondents. Whereas the Respondents did
not follow the contents of office Memorandum No. 28034/07/86-
Estt. (A) .dated 03-04-86 issued by the Ministry of Personnel, P.G. &

Pensions (Department of Personnel & Training).

(Ilf) ~ For that the Respondents did not consider the acute family
problems of the applicant to attend his “dumb and deaf” wife and
the minor daughter, which is a matter of humanitarian ground for

allowing the application of transfer.

(IV)  For that the applicant is not with in the reach of his helpless family
members to provide necessary assistance at the time of medical and
other urgent need. The action of keeping the representations
pending is wholly illegal, arbitrary and contrary to the principle of
natural justice. The Respondents may be directed to dispose the

representations pending with them for the interest of justice.

VIII. DETAILS OF THE REMEDIES EXHAUSTED :-

The applicant declares that he exhausted all the remedies available to him

and there is no other alternative remedy available to him.

Contd...6
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-6- uwahati Bench ]
IX. MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY

OTHER COURT:-

The applicant has not filed any other case / applications before any other

- Court /Tribunal regarding the present subject matter.

Miden] Rez baowal,,

X. RELIEF SOUGHT:-

Under the circumstances, the applicant pray for the following relieves-

1. to issue notice to the Respondents,
2. call for the records of the case,
3. to direct the Respondents to dispose the pending

representations, praying by the applicant for his transfer.
4. any other relief / relieves to which the applicant is entitled
to under the facts and circumstances of the case as may be

deemed fir and proper.

XI.  INTERIM ORDER PRAYED FOR :-

To direct the Respondents to transfer the applicant at the Office
located at Guwahati in temporary basis till final decision of the

4

application.

XII.  PARTICULARS OF THE POSTAL ORDER :-

Postal Order No. - %C’(C"] L‘[ o % el
16-%7°71

GPO, _GuWahati.

Date

Issuing Officer
Payable - Registrar, Central Administrative

Tribunal, Guwahati Bench.

- XIII. LIST OF ENCLOSERS:-

An index showing the particulars of documents enclosed is given.

Contd...7
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Central Adwhiniatrative Tfbunal :
i 01 APR 2009
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ahati Bench
VERIFICATION

I, Sri Mukul Bezbaruah, son of ‘Son of Sri Arabinda Bezbarua,
aged about . ﬁgyears,_resident of Durga Sarobar, House No. 1, Ward No.
11, P.O.- Bharalumukh, Guwahati- 9, P.S.- Jalukbari, Dist.- Kamrup(M),
Assam, do hereby say that I am the applicant of the accompanying O.A. I
am acquainted with the facts arid circumstances of the O.A. I do hereby
verify the statements made in paragraphs 1 to E are true to my

knowledge and that I have not suppressed any material fact.

I signed this verification this the Ag{; day of April, 2009 at

Guwahati.

MM A f&%b«“f\uﬂ\

APPLICANT
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GOVERNMENT OF INDIA
Office of the Superintending Engineer

No. No. NEIC/CHC/Estt-94/Rectt/J 7 4

VTO

"&,7_ .

Shri Mukul Bezbzrush,

'C/@ Sh. Arabinda Bezbaruah,
P.C. Bharalumukh,

Vill: Durgasarobar

Distt: Kamrup (Assam)
Pins 781009.

Sub:-

a9t a7dqor afcssd, ey @ g

NORTH EASTERN IKVESTIGATION CIRCLE, CENTRAL WATER COMMISSION
JAMIR MANSION, NONGSHILLIANG, SHILLONG-793014 " -.

R TaT)

01 APR 2008
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uwahati Bench

Date “?‘5‘//0/\7 6\~ :

y .
el

~.

Pecruitment to the post ¢f Lower Divisién Clerk borne

on the Ministeriasl Cadre of Subordin,te Offices of
Central Water Commissjion in the Nerth Bastern Inves-
- ~tigation Circle, Shillona cn the basis of the reccmm-
s -endation received from Recicnal Staff Selectiwn

Commissjon, Guwahzti,

sir,

In continuation of this cffice letter No. NEIC/CHC/Lsttte

~94/Rectt./ dated 5th vct'sé, you are
for duty in the offjce of the Su
Investicaticn Circle, cuc,
to Executjve Engineer, North Eastern Inv,

hereby directed to report
perintending Engineer, North tasteorn
" Nongshilliang, Shillcng~14 instead of

. Tivisicn No.I1, CUC, Aizawl
“», latest by 6th Nov, '96 as requested by you..

Uther terms and conditionswill remain the game.

Yours faithfully,

Laio Dt ar

{ Fajesh Dham ) o~
Copy to:- Superintendinn 8nc£ﬁ§lr [9%’

1. The Regional Directcr
North Esstern Regiona) Office, Nabaqr
Guwahat 1-781003 o

. Staff’Selection'Ccmmission,v
~ha Road, Chenikuthi will site,

2. The Under Secretary(attn: secticn Officer-VII)CWC,

Seva Bhawan, R.K, Puram, New Delhi-110066.

3. The‘Superinfending Encineer(c), Brahmaputra & Barak

Basin, CvWC, Shillong,

pe

e
( Pajesh pham )

Suj.erintendine Encineer
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Merriage Ofﬁcer
Kamrup hereby certify that on th}e R A day of 20(95
shi_Maufcu @ Guabansgh | Son Of.kmhMaAﬁ%Ma (o
at Vill. bma’obgmn 2N P.S. _ToQul Laooy

DlSidKQmMA.QD : .
Dio_Siu p)»mne,(,u Qouvvn» Daa

Ps._Meys

©f

and Smtl Q,\&—ﬁu DAA _
__ofvin Tt bad
‘L"(‘ﬁ/w'- )\Ld)’\ )

appeared before me and that each of them in my presence and in tEe presence of three witnesses <

who have signed hereunder made the declaration required by section Il and a Marriage under

Snecial Mamage Act, 1954 was solemmsed between them in my presence

Wilness -

| R Bapamts 0.
S/o L Hadae Room Don«
D:ely M& KAWW%{D(/\(MM)

2. $0'- Kiror fumod, Jodind
Sfo - o' Khogendion Mot Zoknh
Ul Lo~ Hdlnh Yind- Jlmpup
LS //gfo ( fProm
3 gw‘ » f/l\ wd
Ve bl Annit el en
vl g peo A At
pc. !UL?/D( %%W
C Pagor— |

/ " \A \I
e
M'\rnage Ofﬁogﬁ‘ ‘“

Kamrl@lﬁ’tlwai\*t”eﬁ’tfi3

Bridegroom - Mudc,f /5.':22. A«MJ
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N X rnimiatrative Tribunal

Gentrat

01 AR 200

\ Buwahati Boneh " }

Government of India
Central Water Commission
Meghna Investigation Division
"Yingyar Villa", Motinagar,

* Shillong: 793 014,

FAX:(0364) 2521226

No.MID/P-16022/268/2005/ %0 30 Dated: 3C.J3) .2007.

To
The Superintending Engineer,
Meghna Circle, _
Central Water Commission,
“Furkan Mansion” Panchayat Road,
Silchar- 788 004 (Asom).

Sub: Submission of transfer application in respect of Shri Mukul Bez baruah,
L.D.Clerk- reg.

Sir, .
Please find enclosed herewith the transfer application (in duplicate) addressed 1o the

Chief E‘ngineer, B&B.B.Organisation, CWC, Shillong received from Shri Mukul Bez baruah.

L.D.Clerk of this office who is requesting for his transfer to Guwahati on humanitarian ground for
favour of onward transmission,

i)
In this regard ,his transfer case is considered, a suitable substitute may please be
posted in his place.

Yours faithfully,

Encl: As above. sd/'
H.30.101. 200 F
(M.S.SAHARE)

EXECUTIVE ENGINEER
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uwaheti Bench

To
The Chief Engineer, _
Brahmaputra and Barak Basin Organization,
Central Water Commission,
“Rebekka Ville”, Near Barik Point,
Temple Road, Lower Lachumiere,
Shillong- 793 001.

(Through proper channel)

Sub: Prayer for transfer from MID, CWC, Shillong to Guwahati on humanitarian
ground.

Sir, :
With due respect 1 beg to lay before you the following few lines for your
sympathetic consideration and favourable order please.

That Sir, I am working as L.D.Clerk in the office of the Executive Engineer, MID,
CWC, Shillong since September, 2005.

That Sir, 1 would like to mention herein that my wife is an employee of Assam
State and at present working in Guwahati. As her posting in State Government office | am unablec
to keep my family alongwith me. Moreover, [ have been keeping my family i.e. wife and
daughter at rented house in Guwahati. It is also stated that my daughter whose age is about |3
months have been suffering from some disease like Fever and Dysentery etc. since birth. So it is
very difficult for my wife to look after my daughter as there is no any male member,

That Sir, as my posting in Shillong it is very difficult to look after my family in
these hard days. '

Under the circumstances narrated above I fervently request your honour kind!v to
consider my case of transfer from MID, CWC, Shillong to Guwahati as to look after my familv

An early action is solicited.

Thanking you.

Yours faithfully,
0
Iggr’ ot
(MUKUL BEZ BARUAH)

L.D.CLERK
MID, CWC, SHILLONG-14.

Copy in advance to the Chief Engineer, Brahmaputra and Barak Basin Organization, CW(.
Shillong- | for sympathetic consideration at the earliest please. -
(\/v‘
vV

vﬂw\"“
Ce kSl s Zé Le o, | (MUKUL BEZ BARUAH)

L.D.CLERK
#M Cw/o-y U'f , MID, CWC, SHILLONG-14.
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uwahati Bench

To
The Chief Engineer,
Brahmaputra and Barak Basin Organization,
Central Water Commission,
“Rebekka Ville”, Near Barik Point,
Temple Road, Lower Lachumiere,
Shillong- 793 001.

(Through prdper channel)

Sub: Prayer for transfer from MID, CWC, Shillong to Guwahati on humanitarian
ground. . :

Sir,
With due respect I beg to lay before you the following few lines for your
sympathetic consideration and favourable order please.

That Sir, I am working as L.D.Clerk in the office of the Executive Engineer. MID.
CWC. Shillong since September, 2005.

That Sir, 1 would like to mention here in that my wife is an employee of Assam
State and at present working in Guwahati. As her posting in State Government office | am enable
to keep my family alongwith me. Moreover, 1 have keeping my family 1.e. wife and Daughter at
rented house in Guwahati. It is also stated that my daughter whose age',fabout 15 months have
been suffering from some disease like Fever and Dysentery etc since birth. So it is very difficult
for my wife as there is no any male member.

_ That Sir, as my posting in Shillong it is very difficult to look after my family in
these hard days.

Under the circumstances narrated above | fervently request your honour kindly to
consider my case of transfer from MID, CWC, Shillong to Guwahati as to look after my family

An early action is solicited.

Thanking you.
Yours faithfully,

Y4
¥y \“\'\"

(MUKUL BEZ BARUAH)
L.D.CLERK
MID, CWC, SHILLONG-14.
Copy in advance to the Chief Engineer, Brahmaputra and Barak Basin Organization, CW(.
Shillong- T for sympathetic consideration at the earliest please.

.8
: 'y«,\“\
C’? 5. (MUKUL BEZ BARUAH)
%\M A L L.D.CLERK
aave MID, CWC, SHILLONG-14

OF-ov oA,
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To ' Centrat Adniniotrettve Trfbunal
The Chief Engineer,
Brahmaputra and Barak Basin Organization. 01 APR 2009
Central Water Commission,
“Rebcekka Ville”, Near Barik Point. /a0 1riry
Temple Road, Lower Lachumiere, uwahati Bench J
Shillong- 793 001. ‘
(Through Proper Channei)
Sub: Prayer for transfer from MID. CWC. Shillong 1o Guwahati on own interest.
Sir,

With due respect I beg to lay before you the following few lines for vouw
svmpathetie consideration and favourable order please.

That Sir. [ am working as 1..1).Clerk in the office of the Exceutive Ly wneer. Nt
CWCL Shitlong sinee September. 2003,

That Sir, [ would like to mention herein that my wife is an cmployce of Assam
State and »* present working in Guwahati. As her posting in State Government officc | am unablc
to kecp my family alongwith me. Moreover, 1 have been keeping my family i.c. wifc and
daughter at rented house in, Guwahati. It is also stated that my daughter whosc age is about 16
months have been suffering from some disease like Fever and Dysentery etc. since hirth, as hk.
as my wifc also sul’f’criﬁ?ﬁifferent type of discase. So it is very difficult for my wilc 1o fook it
my daughter as there is no Eany male member. On the other hand my old aged parcnts are L
depending on me, who needs my presence and help for their medical checkup

That Sir. as my posting in Shillong it is very difficult to ook after v famiiy 1
these hard days.

Under the circumstances narrated above 1 icrventiy request your honour kindly to
consider my case of transfer on own interest from MID. CWC. Shillong to Guwahati as to look
after my family. :

An early action is solicited.

Thanking you.,
Yours faiti”

Bi-/ BARS A

Ceodfed fbe she D CLIRK
ooV CLSTHIELLONG- 14,
T o e o/
o\%
/4414_,/

0/ 686G
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PROFORMA FOR lNDlCATING CHOICE

1

ANNEXURE: 1

STATION/REGION FOR TRANSFER ON REQUEST.

1. Name

2. Designation S

—
-4
i ,

i

3. Datc of birth '

4, Date of joining service in CWC

5. Date of superannuation

6. Declared home town |

7. Place of present postmg and since when

posted

' P . "

8. Details of prevmus pc stir'lg since'
i appointmentin CWC : ;

SHRI MUKUL BEZ BARUAH.
LLOWER DIVISION CLERK
0:.10.1968

28.10.1996 (F.N.)

30.09.2028 (A.N. )

DURGASAROBAR, .0, BHARALLU M+
GUWAHATI-781009 (ASOM).

MEGHNA INVEST [GATION DIVISTON.

'CWC, SHILLONG since 02 09:2005.

u

As m‘entioned below:

?ost Heid

L.D.CLERK

| NEIC, CW:;! . Shillong,

Period of Stay Remarks

Office/ Place &. Region

From . To_

28.10.1996 | 31.03.1997

e e iy

L.D.CLERK

L.D.CLERK

.

9. Opted Stations:

10. Anv Specific |
information the ofﬁcial
wishes to furnish

l’lla(:c:
Date:

Puthimari {Pagladiya Sub- Division,

Sh)llong _
24.01.2008.

CWC(C, Nal.ba’n under M.B.Division, CWC, 01.04.1997 | 15.06.2005
Guwahati.

Meghna Invéstigation Division, CWC,

Shillong. 16.06.2005 | Till date-

! -

!
1. GUWAHATI
2. GUWAHATI
3. GUWAHATI

]
1
i

v

%NG’M\'IM

s
A= Oy

/°9aﬁ

My wife is an employee of Assam state an<d at prescie
working at Guwahati. My daughter whose age is abou
months have been suffering frequently by some diseasc 1 e
Fever and Dysentery ctc. and my old aged parcnts are fuliy
depending on me who needs my presence and day today
help for their medical checkup and other homc affairs.

ﬂ,w“’

Signature }I‘
Namec:

(MUI\ULBI BARUAH)
Lower Division Clerk,
Moeghna nvestigation Division.
CWC, Shillong-14
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T SPEED POST

uwahétn Benct}m, ent of India

Central Water Commission
Meghna Investigation Division
"Yingyar Villa", Motinagar,
Shillong: 793 014.

TEL.: (0364) 2521713
FAX: (0364) 2521226

No.MID/P-16022/268/2005/ 24 03 Dated: 11.09.2008.

To
The Superintending Engineer,
Meghna Circle,
Central Water Commission,
“Furkan Mansion” Panchayat Road,
Silchar- 788 004 (Asom).

Sub: Submission of transfer application in respect of Shri Mukul Bez baruah, |
L.D.Clerk- reg.

Sir,

Please find enclosed herewith the transfer application (in duplicate) alongwith
Annexure-II addressed to the Chief Engineer, B&B.B.Organisation, CWC, Shillong received
from Shri Mukul Bez baruah, L.D.Clerk of this office who is requesting for his transfer to
Guwahati for favour of onward transmission.

In this regard if his transfer case is considered, a suitable subsmute may please be
posted in his place.

Yours faithfully,

Encl: As above. A / -
I1:09- 2608
. (M.S.SAHARE)
EXECUTIVE ENGINEER
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To

The Executive Engineer,

Meghna Investigation Division,

Central Water Commission,

“Yingyar Villa”, Motinagar,

Shillong- 793014.
Sub: Submission of transfer application of self.
Sir,

I do hereby submit my transfer application (in triplicate) in the
prescribed proforma duly filled in and signed alongwith self explanatory
representation for favour of further necessary action please.

Yours faithfully,

A\
\

(MUKUL BEZ BARUAH)
L.D.CLERK
M.L.DIVISION, CWC,

SHILLONG-14.

Encl; As above.




' lo

Sub.

. Sn,

i.e. Deaf and Dumb since her birth, A copy of medical certificate from concerned doctor of
ENT. Department of Guwahati Medjcal College and copy of 1

~2) =

The Chief Engineer,

Brahmaputra and Barak Basin Organization,
Central Water Commission,

“Rebekka Ville”, Near Barik Point,

Temple Road, .ower Lachumiere,
Shillong- 793 0o

(Through Proper Channel)

Centrat Adinintstrnthed Whunal
01 APR 2009
2} =mendts

uwahati Bench J

Prayer for transfer from MID, cwg, Shillong to Guwahaij- regarding,

With due respect 1 beg to lay before you the following some points for you
sympathetic consideration and favorable order please.

That Sir, 1 am working as L.D.Clerk in the office of the Executive Lngince;.
- MID, Cwc, Shillong since 2™ September, 2005

(1) My wife is an employee of Assam State and at present working i
Guwahati. As her posting in State Government office | am unable to keep my tamily alongwith
me. A xerox copy of office Identity card of my wife is enclosed for your information.

(2) My wife is a person of Bilateral profound hearing loss (Deal~mutism)

mutism is also enclosed.

mile member. So, my wife needs my presence and day
lreatment/check up and other home affajrs. In this regard a “Proforma for verification of

dentity card regarding her Deaf.

(3) My family i.e wife and daughter have been keeping at rented house in
Gowahatl. 1t is also stated that my daughter age is about 2 years. My wife being a disable
(Deat~Dumb) person it is very difficult for my wife to look afier my daughter as there is no any

today help for their medical

Tenants™ from house owner regarding staying my family in “Guwabhati”, and copy of binh
certificate ol my daughter (Date of birth 02.09.2006) is also enclosed.

(4) At present my wife have been suffering from Gynecology problem i ¢
bleeding and pain in the lower abdomen since long time. Now, my wife is under treatment in
Gitnwahati under Dr. P.N.Nobis, M.D., Obstetrics & Gynecology. So, it is very difficult for hei.

. for facing any emergent situation. A copy of doctor’s prescription regarding her treatment i

S also enclosed.

'COAMM P2 ba o
T Ceoy rf
P~ O‘A_:"Z’?h"\r\/
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(2)
‘ WIS

uwahati Bench

(5) Since my joining in service | am not posted in my home town
“CGiuwahati” till date. It is also state that at present | have completed three years of service
Shillong as my posting is in Shillong it is very difficult to look after my family in these hard
days and also affects the medical treatment/checkup, proper guidance and welfare of my wife
and daughter.

I like to mentioned here that | applied for transfer on 23 11.2007 and
2.1 01 2008, but no result has come out with regard to my transfer to Guwahati.

Under the circumstances narrated above | fervently request your honour kindly
to consider my case (as a special case) of transfer from MID, CWC. Shillong to Guwahati.

An early action is solicited.

Thanking you.
Yours faithfully,

Dated: 10-09 ;?,0’0'8’
(MUKUL BEZ BARUAH)
L.D.CLERK
MID, CWC, SHILLONG-14

Copy in advance to the Chief Lngineer, Brahmaputra and Barak Basin Organization, (W
Shillong- 793 001 for sympathetic consideration at the earliest please.

(MUKUL BEZ BARUAH)
L.D.CLERK
MID, CWC, SHILLONG-14

The @N‘d‘fme\,/

of . Dé, 69
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. ; ANNEXURE 1l
- ‘(ﬁROEORMA FOR EXERCISING OPTION OF CHOICE STATION/REGION FOR TRANSFER IN TURM
| Name :  SHRI MUKUL BEZ o ism %un&.
2. Designation : LOWER DIVISION CLERK
3. Date of birth : 01.10.1968 01 APR 2003
4. Date of joining service in CWC : 28.10.1996 (F.N.) A3
. Guwahati Bench
5. Date of superannuation : 30.09.2028 (A.N.) i
6. Declared home town : DURGASAROBAR, P.O. BHARAT UM hil
GUWAHATI-781009 (ASOM;.
7. Place of present posting and since when : MEGHNA INVESTIGATION DIVISIO!
posted CWC, SHILLONG since 02.09 2005 1. 131}
) date.
8 Details of previous posting since : As mentioned below:
- appeintment in CWC e
Post Held Office/Place & Region . Perlod of Stay Remurks
B | R From | _ To
NEIC, CWC, Shillong.

L.D.CLERK 28.10.1996 | 31.03.1997

e rone - — _— i

Puthimari Pagladiya Sub- Division,
L.D.CLERK | CWC, Nalbari under M.B.Division, CWC,
~ Cuwahod 01.04.1997 15.06.2005

Meghna Investigation Division, CWC,
L.D.CLERK | Shillong. '

16.06.2005 Till date

9. Opted Stations:
1. GUWAHATI
2. GUWAHATI
3. GUWAHATI

10, Any Specific : My wife is an erriployec of Assam state and at present
information the official ~working at Guwahati. My wife is a person of Bilaier:l
wishes to furnish profound hearing loss (Deaf and Dumb) since her birth.

My daughter whose age is about 2 years have heen
suffering frequently by some disease like Fever and
Dysentery etc. and at present my wife have been suftering
from Gynecology problem. Now she is under treatment of
doctor.

IR

Place:  Shillong.

Date: 0. 0%~2 008

Signature:
Name: (MUKUL BEZ BARUAL
Lower Division Clerk,

CMW 7’5% Meghng&nge;t;fﬁ;:; :)y;i\.fisinu
e Pl C 4 \
Lot . O

67. 4 - 59
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Guwahati EVE S ‘ SN
Central Water Comniaaion ) .
Phone 1561073 Hyd.Obgervation Circle,
Nebin Nagar;,; Jananath

Qvahati-781024 LA;MmI ]

Dated,Guwehotd the)j ..X.97

. A copy of the following papersa and its enclosures
is enclosed herewith for information,guidence and necessary
: aCtiOﬂo : &

1! v L Ty

\%m’ﬁ‘?mamn L Wﬂ_ﬂ.%?n.m__
Sectlon Officer, Rate,av

Contre)l Water Commission

RyK,Puram, paw Delhy

Encl 1~ Ay above

= SR
e S A I, P

l, §bp£nm’mmnr ENGINEER AW

’ ".' fopy totw

i, The Ex.Engineer, U,B,Division, CWC, Dibrugarh
‘W27~ The Ex,Engineer, M,B,Division, CWC, Guwahati
3. . The Ex.Engineer, L.B.Division, CWC, Jalpaiguri

4, Estt. II & I1IX, HOC, CWC, Guwahati
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B . Py

ivalls of 1irel’
i and’ impldmontod Ly different Minimtries of thae Oantral

:%p%gtlcsued

N S

Bubdeotzu Poctinp of husband and wife at the same. Btationa L

e o
f L ] ) P f‘

3 Tha quoabion of formulation of volioy goqardihg the

}J?Oﬂﬂipﬂ .at the Bame place of husbani and wifd ‘whe ars -id Govt.
‘ ﬁaorvioaior in bthe netvicn ‘0f Publio Baotoxr :Undexrtakinge hae been

‘raimed in parliament and other forume on:sérveral cccqaiohs,

“moovt'e position has boon that requeste of Govbs servants:

Tiand. ‘employees of Jublic sector undertakinis for posting at the
‘sans. station. ueualiy rooceive #ympathetio ooneideration and
*thnt eaoh, onse, 18 decidod on merits, keepinn in viev ¢ d

-=adm1nidtrg¥ive raquirementn,

2. : rh. Govti of Indin have niven the outmost img;rtance
togs tho,anhahoom«nt ot women'é otatus in all seotora and all
Btratehiies anil.polioies axe.being formul ﬁdu
Govty”

to«aphipVa this end.: It 18 alen considered necessnry to.have

e polioy ‘whidh dan dnable women employed under, the Gpvts and
#v0ho, . Publio. Seobor,Undertakinas to discharge their rebponsibilies

/mother on’ %ho ‘ohe hand and orodustive: workere nn the“‘

s Wi
It is the roldoy of tha Govts thdf-

.oﬁherfwmore affactivaly. .

.ae “Fav’as poseible and within the oonetrainﬁe of adwiniefrative

“dadibility, the husband and wife shduld be gdeted at--the sams
ﬁ&tiqﬁ $0lonable..them to lead a normal . family ;ifo and type
nu}rcfﬁho-aduoation,and walfare of’ thoit ohildtono f-:

bt +

u?:ﬂ;Q.Fobn, 876 théb thén Denattment of Booial We:fag
132‘0.0. 1atted to all: Ministrias,ﬁni aptinm,
'roguodbihn hhem 0''gdve aorious. oongileration to thc,gueatioh'\
02, "mosting huaband and wife nt the enme station, Howe¥er,
“representatibne’ oontinus to- ba received hy the Denartment of

*QWOmen'e Welfara ih the Minimtry of Human Resouroces Deovelonment
| from.womem.saeking. the intervantion of that Denartment for a
wposting at the place where thair husbende‘nre fosted.'

"1t haByy
.tharefora, now bueen dscidsd’'tn lay down a hrond statembnt of

""Rvolioy‘at'lenat with rega»d *to these emnlovees who are uniar
- thae' puxviow of the Govt. ?P

ublio Heotor Unlaxrtatinanse.. An attempt’

'12 had) ‘therefore,.haen made in the followins naragraphs to lay down
! soms’ iguidelines to enabhle the oadre oontrolling gu*hqribies to

conslderoe the requeste from.the spouses for a posting at the eame
At the outeat, 1t may ba olarified that it may not be

.‘0(!2.

Cot Bt bt
7LYDL£“ Cen€>/ o~ 79&4_
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;df%23n424g1 “
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poesible ta.bring evexy.catenory_of amoloyees with1n~tho~amglt of -
' the Holicy as situntions of huabnnd/wife ompdyment:-are varield -na
‘manifold. 'The nuidelines niven hulow nre, therofora, illustro-

tive and not exhaustive, Govt, desira that all ot4haer cnooo the

oadre oontrolling authority shouli consid~r euch requasets with

r:“utmby sympathy. - ' , .

~1Fads ﬁThgfplaasees of c0mee that may ariéé' and-the guidelines
g é? a}iha with QQOh“°1GBB~°f'°aDei;nresniVQngbolbyxp,.a=
- ‘ W . [ T R ] L R N Tote . *

(i)g ‘Whetd the snouses helons fo,thé‘ﬁﬁﬁe all India Sexrviee

- FlasioxgtWo of ‘the .ALB namsly 1A3, IP3L and Indin forost Service
Bl (o TA T T e
Y bBinhe’ gppude will be nosted to the sgme oadre by proyiding

Y-S0y s oadre transfay of ora spouae £6 the 'Gadre16f ‘the -

], other spouse subjaot to their ngt boing nvosted by this’
— r;~prooosa'to'their:homa”Bhdrp. Poetinpe. within.the Cadre
T wdll; of oqurgglgallvwithin the purvibv of ther'3tnfe Govi.

.

4

i thre’one'suounﬁ'ﬁolonnu to one of tha all Indid

. Sexvioces and the othar 8pousc helonas to ono of ‘Ceniral
", dervioces 1 - - . '

(14)

ﬂ.ﬁ;fj,W..w . . o

..wj~%-£?ﬁmhp_pgd:e controlling authority of the Cewtrdl Sdrvice -
v ‘3T “may poat the officer to the station or if there is no

'“iﬂ'~“ﬁqdbfin.thgt dtation, to the state where thag other
'&phquqe pplgnginq to thou All India Service is poseodo

TP SR
4 an

(444)!}. Unarg the dpoudss ‘Moldnd Yo the oghe Contral Bervios 1
L3y The .Oadre controlling authority may post the spouse to
ﬁ’f‘*ﬂ‘vtho-ﬁamo~8tationa ’ '
e b ' . ’ '
(4v) . Where ‘bhe -anousg.helonge to ona Central Servioo and the
. ' other snousa bzlongs to anoth:r Cantral 3arvices ..

¢ . i:..9 The spouse with the longer earvios at a station moy

J§ ! z*'} ey toltho'hnpronrinta ondre ocontrolling authority
Moo S and the oaid authority anl the may noet the said office -
l . . .'" to the station, or if thare i1a.no vost in that station
* S "' 40 the Btate where tho oth-r e8nouse Lelonpina to the
. ! " other Uontryal dorvice in noatad) e L
i P (v) .~ :‘yhaere one Bpouse .belongn to an All Ihdia orvice.and
! : .1 . the other spouse helonss, to a oublic sastor unlertakinge

g The soouse emnloyed undar the Publioc Sector UnAdertakinge
~ ‘may aoply to tha oompotent suthority and aaid authority
s e . moy post the 8~11 oCfioexr to the station, or if theru
~ i P el ia no.post vuder tho 10U in that estntion, to the Btata
S~ . . - 1" whare the othur opouoe in poeteds o : .
A ‘9 :

S S f_ff . . . o o o3 o00ntd,

iy
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nn et cmaas Th e aet e



.. P gr —RE& =, %
. H L . -
? T, ,,5fyi)~~/Twhere one 8pauas—hbalangs. to a_Qantral Soreioo—end the.
b . Ql_ . ." Other-speuse-telongs to P T- SN ‘ ~
3 *ugmhe ﬂzouab employed undar the PSU may apply to_ths :
. - oompetant ‘authority and the aadd authority may3post the
t offioer to the sthtion or if there is no post .under the
i . PeU. 4in that station, to the dtate where tha other mpousae -
48 pobtddi "Y2| however, tHe raquest cannot b grahted-

beoaube, the PSU his no poet in .the sald atation/state -
then the spouse Belonging to the Oontral Bet¥ice may -
.+ %y 8pply to the appropriate cadre dontrolling ‘authbrity: o,
1,.5and ‘the sald authority may post the dald offibed to thy - ' .
sg@batlon or 1f thore is no post in that etation to the - - .
0 kn7,. " Btate where the ‘spouse smployeed undex ‘PEU 4s ppated., R

X R T BRI S
5:LWhero ona spouse is employed undor the-COentral Govts.. -
“itr coavend the other -snousa 4ig employed uhd gk ‘the ‘atate Govta
. % wiThe spouse employed undey the Uentral Govts may apaiy
~4~*%-”*ﬁdﬂtheﬁdbmpqtent~authority~and the compatent authority .
©1 may post “thd ‘said officer to the atation or if'theye’ is -

3 "4 - . no post in that station to the stato where tho other.- .
£ 11 1 ST .4?“!«;_3,; ; - @pouse ig. posted. _ _ R

it VPR taeteen T . . g
{ SR '"Sgkﬁﬂh?ﬁApiwill:be,seen from the -illustrations given above, -
v thaytdo-Mot ‘aover all poseible ogtegories of 0a8as whigh may .
oo 0 hlavisd e In ifadt 4t 46 not poesible to antioivate nll the, oate~
Coaiin o an89¥les 52, 0heess  Bach 0asa, not oovered by the sbove gildelines

! @ﬁilﬂlﬁm?omﬁphtheadoalﬁuwith=kéop1na.1n mind .the spirit in

-
-

Lo Mhichitheserguideling have boen-laid down and the larger .
i i obgedkivgiof eneuring that n husbond and wifo .are, as far o8

S I A '“_Wﬁdobib;qfﬁﬂd*withinfthoAoontraintajgf_gdminiatrative.oouvenionde-
Bl 8 1 postad ab'.the samo e'tptioh. ' .

ﬂﬁ%Miniatry~of?Eiﬂanpe.,oto.'gre reﬁueatodgto.btina the a
idadbruotionacboithe notioe of nll admibdetrative

x2BO5 U . .
#4414} Undor thedr-oonbrol and ensura complianoes I

[
.

Be3TH

l'OTIA_ 86 far as'persons 0orving in- IndiehcAudit and Aocounts
\Ddpadtran b’ are conoetned, : bhase orders isgds in-consultation: with
L dHe dompdrollexr and Auditor General of Indims-. , :
L B T 7% Y O .

¢ ,;.T;egA*‘*’“mhigfiﬂﬂuﬂé with the oconourrence of ihe_Denartment of

. I

" UPUb1de Dnborprides,’

'fg.‘,; Hindi version, will follow.

v 8a/- -

o ( Mre.’ perti Khosla ) ,
Joink Beoritary to the Govet: of Indias
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) A,oqpy of Miniefry of Parsonnol,. raolio ftrievanoas Pensione L
mont of. Poraornnel & Tralning's 0.14. Ho. 26034} 2/9'7-10“%&. '

, o | Depar
\} 01 AP zgggdﬁtad 12th; June,: 1997,
oq Cgp ' .
@ . - QUFICH MutiDRAIDUM

§ w ha«ﬁench 5
i 7 auwa g i h49¢tg-grostina of husband nnd wife ht;tho samo etation. -

/ﬂ

Tho undarsignad is diraobod &o gay that on the: -
voubjeot mentione} nbove, Go¥arnmant had- 1ssued detailed’ el
u_ quidelirios vida  0.Ms .No. 28034/7/36-nstt.(A) doted 3444864 Tha .
. , g FL£4h,0chtral Pay Commiselén has now rooommunded thab not only’ ‘
- . : the exie%ing inusruotions rogarding tho naed:to post MMabgnd
: - and wife at.the Bame: ptatioh noed to bs roiterdted,. 14 nas also
raoommqnue& thot the: sodpe of those instruotiops should bo widened
to 4neliude ;tha provision that whexre poats. at, the appr riatg
level oxint in phe: orpdnisation ‘at the sama atation “the‘ husband
. and ‘yMiie’ may {nvariably be ponted toguther.in ordaix 40" eflable
D! then’ Yo lead a.normal Tamily 11fe and look after the' v&lﬁare of
<t the. ohil@ren. esnaoially till bhe chillron are 10 yeaxﬂ Of ngas

f

v

L WLIL, S

. et an e oo

4

o - ' Za “ho 0‘vernmqnt qftkz srngidaring She mnhtu;. hq,‘;f‘

deoldnd to mocept:ithis’ r@oommouuublon ~f tha Pifth Centrpl Iay

commiseion, Accordingly, it 16 roltarnted that all Minﬂetrioa/

Departménte should atriotly n thqre to the :guidelinas . laid down |

f in. 0. Noy. 28034/7/86-Batt.(A) dated 3.4.86. while ‘deciding on 1the
re quésta ‘for posting of hueband end wife at tho aame. etqﬁionugnd
ahould ensure that such ‘pooting e ianrinbly dono, oepooiglly
11l thely ‘ehildroh ut 10 voura of nna, if poets at the
npprOpviaeo laval ‘exiet.incthe" organiontion at.the samo etohion

. i and"if no- ndministrqtivo problems aro éxpeo*eu to. rosuld..as A

P oones quEnoa )

’ o 3, It ds further. olqrifzud that ¢von in oaeee whetaronly ° '2_
. the wife is a govd irnment Bervamit,’ the * oonoeSBion olaborated in *°

; para 2 of’ thie 0 oMo ‘would be numiaeiblo ﬁo the govérnmont: seryant.’
47”""’Th969 inetruotione w°u1d be apnlicnblo only to poats . 51 “f
wlthin the" pame debartmunt and would not apnly on apnointmont L
undor the Contrnl staffina Schomee- ' :
Du1artmont‘8 O.M. No. 28034/7/86-Eatt.(5)
~nfarenge and nuidanoo» , .

l

5+ A oopy of this:
dntod 344486 in onolosod for xa -7

6.. Hindd veralon of the’ Uk e BT Jno‘OQOG.z S :‘ L

o : ,'. ) o BRI  ' - sa/- o e

i}l;gm“fr.lln:" --‘ﬂ; : HARIND YR SINUH ) B -
, JOINE SDORHE RY-£O THB GOVL. UF'IHDIAQ
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